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No.29-RL-2019/ 7257

A éopy of the Punjab Excise (Aménd‘rﬁent) Ordinance, 2019 ’(Punjab |
Ordinance No. 2 of 2019) promulgated b’y'.the G overnor since the prorogation of
- the last Session of the Punjab Vidhaﬁ Sabha is se:nt herewith as required under rule
144(1) of the Rules of Procedure and Condum of Busmess in the Punjab Vidhan
Sabha (Punjab Leglslatlve Assembly). ’ |
2. The said Ordinance will be laid before the Punjab Vidhan Sabha
during its Eighth Session, Q:OI 9. |
3. This Ordinance shall cease to operate at thevexpir'aticn of six weeks
from the re—-assemb}y of the Punjab Vidhan Sabha or if before the explration of
‘that perwd a resolutmn disapproving the same is passed by the Sabha under
Article 213 (2)(3) of the Constitution of India.
4. Within this period of six weeks, any Membgr may after giving three

days' notice to the Secretary move a resolution disapproving of the said Ordinance.

CHANDIGARH: SHASHI LAKHANPAL MISHRA

THE 31™ July, 2019. | SECRETARY.
- To

All Members of the Punjal) Vidhan Sabha.

No. 29-RL-2019/__ G/ 40 , dated Chandigarh, the 31 July, 2019.

Copy forwarded to the Additional Chief Secretary cum Financial
Commissioner to Government, Punjab, Department of Excise & Taxation, (Excise
& Taxation-2 Branch),  Chandigarh with referenice to his Department's letter
No.1/20/2019 mMa.2(7)/10464, dated the 30.7.2019 for information.
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